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GOVERNMENT OF CHHATTISGARH
LAW & LEGISLATIVE AFFAIRS DEPARTMENT
MAHANADI BHAWAN, NAVA RAIPUR, ATAL NAGAR,
MANTRALAYA (C.G.) 492002

Phone No. 0771-2221346 Fax No. 0771-2510346 Email-lawdept.cg@gov.in

Raipur, Dated 26 /07/2024

CORRIGENDUM

F. No. 1771/2335/XXI1-B/C.G./24. - Regarding “order no. 1748/2335/XXI-B/C.G./24 dated
25" July. 2024™ issued by this Department regarding the Chhattisgarh Lower and Higher
Judicial Service Allowance Amendment Order 2024, the following corrigendum is issued,
namely:- |

1. In clause (2). the words ~in equiv alcnl scale as per order of the Hon’ble Supreme
Court” shall stand omitted.

By Order and in the name of the
Governor of Chhattisgarh

\

b (Rajnish Shrivastava)
Principal Secretary
Government of Chhattisgarh
Law & Legislative Affairs Department

Endt.No. No. 1772/2335/XXI-B/C.G./24 | Nava Raipur, dated 26.07.2024
Copy forwarded to.-
/H Rc,g,mrax General. High Court of Chlnmsgdrh Bilaspur, in reference to Memo No.

3666/11-15-2/2024. Bilaspur dated 28.02.2024,

2) Accountant General. Chhattisgarh, Raipur,

3) Deputy Secretary. Chief Secretary Office, Government of Chhattisgarh,
Mantralava. Nava Raipur for perusal,

4) Principal Secretary., Department of Health and Family Welfare and Medical
Education for perusal,

5) Secretary. Finance Departrient, Government of Chhattisgarh, Mantralaya, Nava
Raipur for perusal.

6) Private Sccretary to Hor'ble Law Minister, Government of Chhattisgarh,
Mantralaya, Nava Raipur for perusal,

7) Private Sccretary to Principal Secretary, Law, Government of Chhattisgarh,
Mantralaya. Nava Raipur for perusal,

8) District and Sessions JUARE. . couvirvivmnrmaniiny

9) Principal Judge/ Judge Family Court.....................,

10) Treasury Officer. Chhattisgarh,................

11) Under Secretary. Establishment/Account




12) Section, Law and Legislative Affairs Department.

13) Web-site administrator, Law and Legislative AfTairs Department. Government
of Chhattisgarh. for uploading in the Official Website.

14) Deputy Director. Govt. Regional Pririting Press. in [ront of Indravati Bhawan,
Nava Raipur, C.G. for publication in the forthcoming Gazettes (Extra Ordinary).

for information and necessary action.

el by

i

y(Shahabuddin Qureshi)
Additional Sccretary
Government of Chhattisgarh
Law and Legislative Affairs Department.



